
 या  अ

 ग  Matters  under

 SHRI  PRANAB  MUKHERJEE:  Sir,

 ।  introduce  the  Bill.

 STATEMENT  Re  PREVENTION  OF

 ठठ  AND  MAIN-

 TENANCE  OF  SUPPLIES  OF  ES-

 SENTIAL  COMMODITIES  ORDI-

 NANCE,  1979.

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  AND
 CIVIL  SUPPLIES  (SHRI  PRANAB

 MUKHERJEE):  Sir,  I  beg  to  lay  on
 the  Table  an  explanatory  statement
 (रतवा  and  English  versions)  giving
 reasons  for  immediate  legislation  by
 the  Prevention  of  Blackmarketing
 and  Maintenance  of  Supplies  of
 Essentia:  Commodities  Ordinance,
 1979.

 13.57  hrs.

 CENTRAL  EXCISES  8rn  SALT
 AND  ADDITIONAL  DUTIES  OF

 EAUCISE  (AMENDMENT)  BIIL*

 THE  MINISTER  oफ़  FINANCE
 AND  INDUSTRY  (SHRI  5.  VENKA-

 TARAMAN):  Sir,  I  beg  to  move  for
 jeave  to  introduce  a  Bill  further  (०
 amend  the  Central  Excises  and  Salt-
 ८e.  1944,  and  the  Additional  Duties
 of  Excise  (Goods  of  Special  Import-
 ance)  Act,  1957.

 MR.  SPEAKER:  The  question  is:

 “That  18868.0  be  granted  to  intro-
 duce  a  Bil]  further  to  amend  1116.0
 (९1181  Excises  and  Salt  Act,  1244,
 and  the  Additional  Duties  of  Excise
 Goods  of  Specia?  Importance)  Act,
 1957.

 The  motion  was  adopted,

 SHRI  5.  VENKATARAMAN:  Sir,  I
 introduce}y  the  Bill.

 STATEMENT

 8८.  CENTRAL  EXCISES  AND  SALT
 AND  ADDITIONAL  DUTIES  OF  EX-
 CISE  (AMENDMENT)  ORDINANCE,

 ६  1979

 sr  5.  VENKATARAMAN:  Sir,
 I  beg  to  lay  on  the  Table  an  explana-
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 tory  statement  (Hindi  and  English  ver-

 sions)  giving  reasons  for  immediate

 legislation  by  the  Central  Excises  and
 Sait  and  Additional  Duties  of  Excise

 (Amendment)  Ordinance,  19179,

 MR,  SPEAKER:  The  House  stands

 adjourned  for  Lunch.  We  shail  meet

 again  at  2.00  p.m.

 13  hrs.

 The  Lok  ४0000,  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  four  minutes  past  Fourteen

 of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair.]

 1404  hrs,

 Shri  Naik  Devarey  G.  (Kanara).

 14.05  hrs.

 MATTERS  UNDER  RULE  377

 (i)  NEWS  BULLETINS  BROADCAST  BY  ALL
 1016.0  Rapio,  वा.  ABOUT  ELECTION
 r0  1oe  SasHA  FROM  PaTNA  CONSTI~
 TUENCY.

 श्री  रामावतार  शास्त्री  (पटना)  :  अध्यक्ष

 महोंदय  मैं  आपकी  भ्र नुमा ति  से  नियम  377  के  अधीन
 निम्नलिखित वक्तव्य  इस  सदन  के  सामने  उपस्थित

 करता हूं  :

 सातवीं  लोक  सभा  के  चुनाव  के  क्रम
 लोक  सभा  निर्वाचन  क्षेत्र  में  डाले  गए
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 मि अ  अ  अ  अ  ।


